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CORRIGENDUM PUBLIC NOTICE
This has reference to the publication of 2nd E-Auction Sale Notice under the Insolvency = c : H iali 3 H HH
ﬁﬂdL%aqsgutP;% Code. 2016 made on 17 06.2026 by Doshion Private Limited = E’ "ER Special Window for Transfer and Dematerialisation of Physical Securities
qui 1 . .
Please note that the revised timeline for the 2nd E-Auction for Ahmedabad and EICHER MOTORS LIMITED Pursuant to SEB|.CII'CL.J|ar No. H0/38/13/11(2)2026-MIRSD-POD/1/3750/2026 dated January
Mumbai Office shall be as follows and the same shall be considered with regards to Market wisdom 30, 2026, a special window has been opened from February 05, 2026 to February 04, 2027
the said publication : ] R 4 Off CINO:ffL34102'3[)L19|%|%"|3L$11§?§77 Ashoka E to facilitate investors who had sold or purchased physical securities prior to April 01, 2019,
ission of Requisite F: To b bmitted online directly at the E-Aucti H egistere ice: Office number , 11th Floor, Ashoka Estate, i i i i
i#i%?\ll?tssl,olgeoclarzggrlmsole; g;rphse ;1):7):régI:Elé:liltipss%;;ilezoziél;?;gkanet.ecom u;:ruoomn Stralg ht from the g Plot Number 24. Barakhamba Road, New Delhi - 110001 ljnljctleutcgr:jgef:sisee:c;/\e/:ere transfer requests were earlier rejected, returned, or not attended to
Prospective Bidder -06-. 0 18-07- = . . | . .
Site visit / Inspection Date Can be conducted til 18-07-2026 (1TAM. to 5 P S harpest minds Telephone: +91 11 41095173 Key points for shareholders / investors: o
Tast Date for Submission of EMD | 18-07-2026 - Email: l'nvestors@elchermotors.com 1. Eligible investors may lodge or re-lodge requests for transfer and dematerialisation of
Date and Time of Auction On 20-07-2026 Tentafively from in the game. Website: www.eichermotors.com physical securities during the above one-year period.
03:00 P.M. to 05:00 P.M. SPECIAL WINDOW FOR TRANSFER OF 2. All ‘:iuc: secugm:s”sgall Ee irtednled ko_nIy in gerfnaterlahseg (Dt;r]naz) tforrfn af'tir gue
Sdi- verification and shall be subject to a lock-in period of one year from the date of registration
Bijay Murmuria . Cut through the noise every PHYSICAL SHARES of transfer.
éﬂﬁ:&ﬁ:?w?::héﬁ?:gtgr‘;)lfui?:rl\osn;:isfate Limited d ith t | Pursuant to SEBI Circular HO/38/13/11(2)2026-MIRSD-POD/I/ 3. Investors are required to contact the Company’s Registrar and Share Transfer Agent (RTA)
Liquidator 9 2 Wi @pEit Colllimins 3750/2026 dated January 30, 2026, this public advertisement is issued for lodging / re-lodging of such requests and for details of documentation.
In the matter of Doshion Private Limited that decode trends before to inform that a Special Window has been made available for a period of Registrar & Share Transfer Agent (RTA):
Es/g\'\;\gljidlEIIBg%Fs’tES)gczgrg52;12/53(?223/50023 they unfold, only in one year from February 05, 2026 to February 04, 2027 to facilitate the M/s. Integrated Registry Management Services Private Limited, 2nd Floor, Kences Towers,
Address for C dence: Business Standard transfer and dematerialization of physical shares of the Company No.1, Ramakrishna Street, North Usman Road, T. Nagar, Chennai — 600 017. Contact No.:
Sum’::ﬁa‘,’vjan‘;ggsm':‘:": Solutions Private Limited : purchased or sold prior to April 01, 2019, which were either not lodged 044 — 2814 0801 / 02 / 03, Email: corpserv@integratedindia.in
8B, Middleton Street, 2B Geetanjali Apartments, previously with the Company/ Registrar and Share Transfer Agent (RTA) 4. Pursuant to the said circular, this being the 3" publicizing event (Newspaper Advertisement)
Kolkata, West Bengal, India, 700071 for transfer or were lodged but subsequently rejected or returned. of opening of special window and the earlier event(s) are listed below:
gr‘:lr;tlil?(ti rEll'-l’lrrg(l;)ee;.sOss;:?(;g’i%i?):sig.Zt?oshionpvtltd@gmail.com To book your copy, The eligible shareholders are requested to submit the transfer deeds . " —
- - and furnish necessary documents, duly complete in all respects, to the Sl. Month Print Media Publication
Date: 19.06.2026 Place: Kolkata Shis reeilbe s RTA. After complete verification and approval, the transferred Shares No English N Regional N Tamil
. - , nglish Newspaper egional Newspaper — Tami
57575 or email will be issued in dematerialization mode and shall be locked in for one g. pap g pap
order@bsmail.in year from the date of registration of transfer, in accordance with SEBI 1 | February 2026 Business Standard _ Makkal Kural
guidelines. The disputed cases and IEPF-transferred securities remain (English — All India Edition) — (Tamil — Regional Edition) -
excluded from this facility. published on 5th February, 2026 | published on 5th February, 2026
K[c Contact Details of RTA: MUFG Intime India Private Limited, C-101, 2 April 2026 Business Standard Makkal Kural
An emrema Compan: Embassy 247, LBS N_Iarg, Vikhroli (West), Mumbai - 400083, email id (English — All India Edition) — (Tamil - Regional Edition) -
pany Investor.helpdesk@in.mpms.mufg.com. Shareholders may also published on 25th April, 2026 published on 25th April, 2026
KEC INTERNATIONAL LIMITED 222;[;2;2: Company at investors@eichermotors.com for any further Investors are encouraged to avail this opportunity within the specified period. For further
CIN: L45200MH2005PLC152061 - . For Eicher Motors Limited details, please refer to the SEBI circular available on www.sebi.gov.in under the category
Registered Office: RPG House, 463, Dr. Annie Besant Road, Worli, Mumbai-400030 BUSlneSS Standal'd S Legal - Circulars and to the disclosures, communications and compliance updates made
Tel. No.: 022-66670200; Fax‘No.: 022-66670287 . Atul Sharma by the Company pursuant thereto available on Company's website at www.wsindustries.
Website: www.kecrpg.com; Email: investorpoint@kecrpg.com I nsi g h t Out Date :June 18, 2026 Company Secretary & in under'th'e category ‘In\{estors —)'I'nvestor Relt:ltions -> Special Window for Tra'nsfer and
NOTICE. SPECIAL WINDOVL FOR TRANSEER AND ComplancsOftce | | ematerliatonof Pyl Securides.SE crelr dated lanuary 3, 202 (imontly
DEMATERIALISATION OF PHYSICAL SECURITIES pany's T, Torany For WS, Industries (india) Limited
In continuation to our newspaper notices published earlier and pursuant to Sd/-
SEBI Circular dated January 30, 2026 titled “Ease of doing Investment - Place: Chennai V. Balamurugan
Special Window for Transfer and Dematerialisation of Physical Securities”, Date: 19.06.2026 Company Secretary

shareholders are once again informed that the Company has opened a
Special Window to facilitate transfer and dematerialisation of physical

securities which were sold/purchased prior to April 01, 2019. This ( )
special window has been opened for a period of 1 (one) year from February POST BUYBACK PUBLIC ANNOUNCEMENT FOR THE ATTENTION OF THE EQU|TY SHAREHOLDERS / BENEFICIAL OWNERS OF
05, 2026 to February 04, 2027 and will be applicable as per below matrix: THE EQUITY SHARES OF DHANUKA AG RITECH LIMITED
Lodged for transfer | Original Security | Eligible to lodge in the
before April 01,2019? Certificate current window? ®
Available?
No (it is fresh Yes Yes (subject to
lodgement) conditions stated in the
Yes (it was rejected/ Yes aforementioned SEBI
returned earlier) Circular) L J Corporate Identification Number: L24219HR1985PLC122802
Yes No No . Registered Office & Corporate Office: Global Gateway Towers, MG Road, Near Guru Dronacharya Metro Station, Gurugram - 122 002,
No No No Haryana, India | Tel. No.: +91 124 434 5000 | Website: www.dhanuka.com | Email: investors@dhanuka.com
Kindly note that the request(s) which are accompanied by original dhanUka Contact Person: Mr. Jitin Sadana, Company Secretary and Compliance Officer

certificate(s) along with transfer deeds and relevant supporting documents
will only be considered under this special window.

Itis re-iterated that the shares that are re-lodged for transfer shall be issued
in demat mode only, subject to successful verification and shall be under

This Post Buyback Public Announcement (the “Post Buyback Public Announcement”) is being made pursuant 3. CAPITAL STRUCUTRE AND SHAREHOLDING PATTERN:
to the provisions of Regulation 24(vi) of the Securities and Exchange Board of India (Buyback of Securities) 3.1 The capital structure of the Company, pre and post Buyback is as under:

lock-in for a period of one year from the date of registration of the transfer. Regulations, 2018 as amended (the “SEBI Buyback Regulations”), regarding completion of the Buyback. This Pre-Buyback Post Buyback*

Such shares shall not be transferred/lien-marked/pledged during the said Post Buyback Public Announcement should be read in conjunction with: Particulars No. of Shares Ar_nount No. of Shares Ar_nount
lock-in period. a) the Public Announcement in connection with the Buyback published on May 21, 2026 in Business Standard : : (Rs. in Crore) (Rs. in Crore)
Shareholders are encouraged to take advantage of this special window (English and Hindi - all editions); (“Public Announcement”); Authorised Share Capital

introduced in the interest of the investors. b) the Letter of Offer dated June 02, 2026 in connection with the Buyback (“Letter of Offer”); Equity Shares ofY 2/- each_ 14,21,00,000 2842 14,21,00,000 28.42
For more details, please refer to the SEBI circular at www.sebi.gov.in c) the Buyback Offer Opening cum Corrigendum to the Public Announcement in connection with the Buyback ﬁe(}eemablehNon ; (;u%%l?"ve h 5,80,000 0.58 5,80,000 0.58
or contact the Company’s Registrar and Share Transfer Agent as under: : - L - o I reference shares o - €ac

MUFG Intime India Private Limited of Equity Shares published on June 03, 2026 in Business Standard (English and Hindi - all editions); (“Offer Issued, subscribed and Paid-up Capital

(Formen;Tr?ocvnI:ls IIf.livnak(int:m:jndia Private Limited) Opening eum qurigendum to t.he Public Announcement”); and i o Equity Shares of X 2/- each [ 45078324 | 9.02 [ 44578324 | 8.92
(Unit: KEC International Limited) d) the Public Notice in connection with the Buyback of Equity Shares published on June 08, 2026 in Business  « upject to extinguishment of 5,00,000 (Five Lakh Only) Equity Shares which will be made in accordance with
C-101, Embassy 247, LBS. Marg, Vikhroli (West), Mumbai - 400 083 Standard (English and Hindi - all editions); (“Pubic Notice”); SEBI Buyback Regulations.

Contact no. +91 8108116767 All the terms used but not defined in herein shall have the same meanings as assigned in the Public Announcement

3.2 The details of the shareholders from whom Equity Shares exceeding 1% of the total Equity Shares that have

E-mail: investor.helpdesk@in.mpms.mufg.com
Webslitel: \rgttgs://in.mgms.mtljfg.com . and the Letter of Offer. been accepted under the Buyback are as under:
For KEC International Limited 1. THEBUYBACK . y . Number | Equity Shares | Equity Shares
Sdl- 1.1 Dhanuka Agritech Limited (the “Company”) has announced the Buyback of up to 5,00,000 (Five Lakh Only) St of shares acceptedasa | acceptedasa
Place : Mumbai Suraj Eksambekar Fully Paid-up Equity Shares, of face value of ¥ 2/- (Rupees Two) each (“Equity Shares”), representing No‘ Name of the shareholders accepted %age of total %age of total
Date : June 18,2026  Company Secretary and Compliance Officer 1.11% of the paid-up equity share capital of the Company (“Buyback”). The Buyback will be undertaken ' underthe | Equity Shares | post buyback*
on a proportionate basis, from the Eligible Shareholders / beneficial owners, who holds Equity Shares as _ o Buyback bought bafk Equity Sharoes
on Friday, May 29, 2026 (“Record Date”), on a proportionate basis by way of a Tender Offer route as |- veni Trust — 2,50,192 50'0404‘ 0.56 0/"
prescribed under the Buyback Regulations, Companies Act, rules framed thereunder, to the extent applicable 2 Egﬂ‘mgﬁ;ﬂt\%{[ﬁ;er 7 Schemes 6. DSP 44,433 8.89% 0.10%
PIRAMAL PHARMA LIMITED and the Listing Ifegulanons (‘jTerder Offe!'”) for cash at a price of ¥ 1,400/- (Rupees One Thousand Four 3. Small Cap Funds and DSP Midcap Fun.d). 43,339 8.67% 0.10%
| CIN: L24297MH2020PLC338592 Hundred Only) ( Buybfck Price”) ;?er’I’Eqmty Share for an Iaggregate ampunt of upto X 70.00 Crgre (Rupees 4. | Kotak Small Cap Fund 13,335 267% 0.03%
Piramal  Registered Office: Ananta Building, Piramal Corporate Park, Seventy Crore only) (“Buyback Size”). The Buyback Size does not include any expenses incurred for 5. |HDFC Mutual Fund - HDFC Mid-Cap Fund 12,004 240% 0.03%
Pharma Limited () Fire Brigade, Kama.ni Junction, LBS Marg, Kurla (West), the Buyback viz. Filing fees payable to the SEBI, merchant banker fees, stock exchange fee for usage of 6. | Life Insurance Corporation of India 10,743 2.15% 0.02%
Mumbai-400070. Tel No: (+91 22) 38023000/4000 their platform for Buyback, Transaction costs viz. brokerage, fees, turnover charges, applicable taxes such ICICI Prudential Mutual Fund (Under 3 Schemes
Website: www.piramalphama.com E-mail ID: shareholders.ppl@piramal.com " . . . L X . "
as securities transaction tax, goods and services tax, stamp duty, etc., public announcement publication 7 |ie ICICI Prudential Rural Opportunities Fund, 6.134 123 0.01%
INFORMATION REGARDING ANNUAL GENERAL MEETING expenses, printing and dispatch expenses and other incidental and related expenses. (“Transaction Cost”). " |ICICI Prudential ESG Exclusionary Strategy ' e we
The Ministry of Corporate Affairs has vide its General Circular No. The Buyback size represents 4.20% of the aggregate of the total paid up equity share capital and free Fund and ICICI Prudential Regular Savings Fund
::9/] i?gotﬂztiiégggfgé% agii:?:ﬁg?rim;rmar()sajffgzesd g‘atgg reserves (including securities premium) as per the audited financial statements of the Company as on March ~ * Subject to extinguishment of 5,00,000 (Five Lakh Only) Equity Shares which will be made in accordance with
September 22, 2025 (collectively referred to as ‘MCA Circulars’) and 31, 2026 (i.e. the last audited financial statements available as on the date of Board Meeting i.e. May 19,  SEBI Buyback Regulations.
the applicable circulars issued by the Securities and Exchange Board 2026 recommending the proposal of the Buyback). (" Mahendra Kumar Dhanuka, Rahul Dhanuka, Mridul Dhanuka, Ram Gopal Agarwal and Harsh Dhanuka are the
of India (‘SEBI’), as amended from time to time, permitted holding of 1.2 The Company has adopted Tender Offer route for the purpose of Buyback. The Buyback shall be implemented ~ Trustees of Triveni Trust.

the Annual General Meeting (‘AGM’) through Video Conference
(‘VC’) I Other Audio Visual Means (‘OAVM’), without the physical
presence of the Members at a common venue. In compliance

by the Company using the “Mechanism for acquisition of shares through Stock Exchange” notified  ?Arjun Dhanuka and Manish Dhanuka are the Trustees of Pushpa Dhanuka Trust.
by SEBI circular No. CIR/CFD/POLICYCELL/1/2015 dated April 13, 2015 read with circular CFD/DCR2/ 33 The shareholding pattern of the Company Pre and Post Buyback is as under:

with th(? MCA C‘:irculars and the provisions of the Companies Act, CIR/P{2016/131 dated December 09, 2016 and CFD/DCR-III/CIR/P/2021/615 dated IAugust 13, 2021 Pre Buyback Shareholding Pattern | Post Buyback Shareholding
2013 (‘the Act’) and the Rules made thereunder and the SEBI and circular no. SEBI/HO/CFD/PoD-2/P/CIR/2023/35 dated March 08, 2023 and following the procedure Category of Shareholders (as on May 29, 2026) Pattern*

(Listing Obligations and Disclosure Requirements) Regulations, prescribed in the Companies Act and the SEBI Buyback Regulations, circulars or notices issued by the NSE, No. of Shares | "% Holdin No. of Shares | % Holdin
2015, (SEBI Listing Regulations’), the 6% AGM of Piramal Pharma and as may be determined by the Board and on such terms and conditions as may be permitted by law from P Shareholdi ] - . . - .
Limited (‘the Company’) will be held on Thursday, July 30, 2026 , nay’be mec by y y romoters Shareholding

at 3:00 p.m. (IST) through VC / OAVM, to transact the businesses time to time. (“SEBI Circulars”). Indian 3,14,25,468 69.71% 3,11,21,902 69.81%
that will be set forth in the Notice convening the AGM. 1.3 The Tendering Period for the Buyback Offer opened on Thursday, June 04, 2026, and closed on Wednesday, Foreign - - - -
The Notice of the AGM along with the weblink for the Annual June 10, 2026. Sub Total (A) 3,14,25,468 69.71% 3,11,21,902 69.81%
Report for the FY 2025-26 will be sent through electronic mode 2. DETAILS OF BUYBACK: Public Shareholding

to those Members whose e-mail addresses are registered with : ) ' Institutions

the Company / National Securities Depository Limited (NSDL’)/ 2.1 The total number of Equity Shares bought back by the Company vyere 5,00,000 (Five Lakh Only) at a price Mutual Funds 7 UTI 72.94603 16.18%

Central Depository Services (India) Limited (‘CDSL’), collectively of ¥ 1,400 /- (Rupees One Thousand Four Hundred Only) per Equity Share. Financial Institutions / Banks N .

referred as pepo§itory P’articipalnt(s) (‘DPs’) / MUFG Intime India 2.2 The total amount utilized in the Buyback is ¥ 70.00 Crore (Rupees Seventy Crore Only) excluding the Insurance Companies 113,464 2.47%

T e ) et e Lo et [, Torssoncat

36(1)(b) of the SEBI Listing Regulatiohs, a letter containing the 2.3 The Reg|strar to the Buyback ie. B|gshare Services Prl\{ate L|m|teq (the “Registrar to the Buybgck .)' FIl/ FPI 7,718,807 1.73%

weblink and Quick Response (QR) Code of the AGM notice and considered a total of 23,780 valid bids for 31,93,585 Equity Shares in response to the Buyback, which is Others _ - - 134,56 422 30.19%
Annual Report for FY 2025-26, will be sent to those members approximately 6.39 times the maximum number of Equity Shares proposed to be bought back. The details of Non Institutions

who have not registered their email address. The electronic valid bids considered by the Registrar to the Buyback Offer are as follows: Resident Individuals 35,567,077 7.89%

copy of AGM Notice of the 6" AGM along with the Annual No. of Equity Non Resident Individuals 1,73,630 0.39%

Report will also be available on the website of the Company at Sr. ’ .| No. of Valid | Total Valid Equity Bodies Corporate 3,26,695 0.72%

vaw.giramglg_harma.com and on \(vebsites ofthe Stock‘Exchanges No. Category of Shareholders Shar;s rzse:(ved i Bids Shares Tendered % Response IEPF 1,63,630 0.36%

i.e. BSE Limited at www.bseindia.com and the National Stock R d cat “or Small uybac Others 210610 0.47%

Exchange of India Limited at www.nseindia.com and also on the eserved category for osma 0 7y '

website of NSDL at www.evoting.nsdl.com. E Shareholders 75,000 22,885 2,686,569 35543% Sub Total (B) 1.36,52,856 30'29? 1,34,56,422 30'19:/0
Detailed instructions for attending the AGM and casting vote through General category for all 9 Grand Total (A)+(8) 4.50,78,324 100.00% 4,45,78,324 100.00%
remote e-voting and e-voting during the AGM on the resolutions 2 other Eligible Shareholders 4,25,000 895 29,27,016 688.71% * Subject to extinguishment of 5,00,000 (Five Lakh Only) Equity Shares which will be made in accordance with
set forth in the Notice will be provided in the Notice of the AGM. Total 5,00,000 23,780 31,93,585 638.72% SEBI Buyback Regulations.

Attendance of the Members attending the AGM through VG / OAVM Note: Small Shareholders have tendered 2,66,569 Valid Equity Shares. However, against the total entitlement of 4.  MANAGER TO THE BUYBACK

shall be counted for the purpose of reckoning quorum under Section ) ) S ) . . . . -

103 of the Act. 75,000 Equity shares, the Buyback Entitiement of the valid bids in the Buyback was for 16,956 Equity Shares. In The Company has appointed Sundae Capital Advisors Private Limited as the Manager to the Buyback and
Members who have not registered their email address with the view of the afore;aid response, 58,044 additional Equity Slhares (being, Equity Shares tendered over and above their contact details are given below:

Company or Depositories may register the same to receive the the Buyback Entitlement), have been accepted in proportion of the additional Equity Shares tendered. Further,

Notice and Annual Report for FY2025-26. shareholders under General Category have tendered 29,27,016 Valid Equity Shares. However, against the total

As per SEBI Listing Regulations, dividend can only be paid through entitlement of 4,25,000 Equity Shares, the Buyback Entitlement of the valid bids in the offer was for 3,99,342 Equity Sundae Canital Advisors Private Limited

electronic mode. Members who wish to claim unclaimed dividend Shares. In view of the aforesaid response, 25,658 additional Equity Shares (being, Equity Shares tendered over 306-307 ‘A'II?’ Mahakali Caves Road, Andheri (East)

from previous years must ensure that their KYC details, including ; ; ; i ; ~oVh !

bank account details, are updated in the Company's records. ZT a/t:ﬁve Ee Buy;lba(t:.k Ent:leme;t), have b.:en Zc;:ep:sd in propom(;nAof thet addm.onal qu:jlty Shar.e;1 t;ndesrzg.l Mumbai - 400 093, Maharashra, India.| Tel. No. +91 22 4515 5887

Members whose shares are lying in Piramal Pharma Limited . valid applications aveC een considere: for e purpofsgﬁo cceptance in accordance with the Email: dhan_uka.buyback@_slundagcapltal.com .

Escrow Account, must first claim their shares from the said Escrow Buyback Regulations and Clause 19 and 20 of the Letter of Offer. Investor Grievance e-mail id: grievances. mb@sundaecapital.com

Account by submitting the requisite documents. Unclaimed dividend 2.5 The communication of acceptance / rejection has been dispatched by the Registrar to the respective Website: www.sundaecapital.com

cannot be claimed until the shares are transferred to the Member’s Shareholders, on Wednesday June 17, 2026. SEBI Regn. No.: INM000012494 | Validity Period: Permanent

demat account. 2.6 The settlement of all valid bids was completed by NSE Clearing Limited (“NCL”) formerly known as National CIN: UB5990DL2016PTC305412

The applicable process for registration/updation of email address,
bank details and other KYC particulars is provided below:

Securities Clearing Corporation Limited on Wednesday June 17, 2026. Clearing Corporation have made Contact Person: Rajiv Sharma / Chirag Pareek

direct funds payout to Eligible Shareholders whose Equity Shares have been accepted under the Buyback. S~  Directors’ Responsibility

EscrowAccount | Fill and submit Schedule 1 and/or I any Eligible Shareholders’ bank account details were not available or if the funds transfer instruction was As per Regulation 24(i)(a) of the SEBI Buyback Regulations, the Board of Directors of the Company accept
Schedule 2, as applicable, along with the rejected by Reserve Bank of India or relevant bank, due to any reason, then such funds were transferred to full responsibility for the information contained in this Post Buyback Public Announcement and confirm
required documents to MUFG via email at the concerned Seller Brokers / custodians for onward transfer to such Eligible Shareholder holding Equity Ithat such document contains true, factual and material information and does not contain any misleading
investor.helpdesk@in.mpms.mufg.com or by Shares in dematerialized form information.
post to: C-101, 1% Floor, 247 Park, L.B.S. Marg, : F d on behalf of the Board of Direct f Dhanuka Agritech Limited
Vikhroli (West), Mumbai - 400 083. 2.7 The dematerialized Equity Shares accepted under the Buyback have been transferred to the Company’s or and on benall of The Board o Lireclors of Thantika Agrifech ~me

: - o - iqli i Sd/- Sd/- Sd/-
Demat Holding | Register/update the details with the respective separate demat account on IN302105 - 11054609. The unaccepted dematerialized Equity Shares have »
Depository Participant (DP) as per the been returned to respective Seller Brokers / custodians or lien removed by the Clearing Corporation on Mahendrér:(alil::\naarnDhanuka M:ran:;ilnghlg;gttaor Comp‘:r:l;sseac(::?aary and
i he DP. i i
procedure prescribed by the Wednesday June 17, 2026. Further, there were Nil Shares tendered by Physical Shareholders. (DIN: 00628039) (DIN: 00150140) Compliance Officer
For Piramal Pharma Limited 2.8 The extinguishment of 5,00,000 (Five Lakh Only) Equity Shares accepted under the Buyback, all of which (FCS-7612)
Sd/- are in dematerialized form, is currently under process and shall be completed by Monday, June 29, 2026. In .

Place : Mumbai Maneesh Sharma acoordance with e SEB1 Buyback Regulatons e | place: Surugrar
Date : June 18, 2026 Company Secretary L Y 9 : Date: June 18, 2026 AdBaaz




